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Shri Easwara Iyer (Trivandrum):
Mr. Chairman. 1 believe that } should
have no quarrel with the sponsor of
this Bill for feeling a certain amount
of righteous indignation, if I may say
80, against the so-called increase of
offences relating to non-marital sexual
jmpulses. 1 must of course say that s
reading of the Indian Penal Code
would give us ample opportunity to
find out that regarding these offences
ample punishments are provided.

I have certainly no quarrel in his
championing the weaker sex. I have
certainly no quarrel regarding the
objects with which this Bill has been
moved. 1 would say that the hon
Member has stated in the Bill in the
Statement of Objects and Reasons
that crime relating to weaker sex has
been on the increase. I do not know
the statistics. I am peculiarly unfor-
tunate in finding today that, includ-
ing the sponsor of the Bill, all the
Members who participated in the
debate so far have been spesking in
a language with which I am not
very familiar. So, I am not aware
whether the hon. Member has given
any statistics.

Mr. Chairman: No statistics bave
been given.

Shri Easwara fyer: Thank you, Sir.
I would respectfully say that my
experience in my part of the country,

are certainly on the decremse. 1 do
not know how it is with respect to the
state of affairs in the State from
which the hon. Mover of the Bill
cotnes.

Shri Bra) Ra) Singh (Firozabad):
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butive or reformative. All thess are
of no use according to me, becsuse
all along 1 have been feeling that the
fact that we have provided a severer
punishment, a greater semtence or 8
longer sentence, it 1 may say 20, 1
not going to absolve society of this
disease.

Crimes do not diminish because we
have provided deterrent punishment
nor because we are having an
improved system of jurisprudence so
far aa criminology is comcerned. 1
would ssy that crimes will be dimin-
ished if individuals constituting the
society are influenced, from commit-
ting such crimes, by purer education,
better literature and, it I may add, by
increased facility for rehabilitation of
orphans and the poor.

We must examine the real basis of
a crime and the problem cannot be
solved by merely providing, say, that
we must have 16 years’ rigorous
imprisonment, transportation for life
or imprisonment for life or even capi-
tal sentence so far as the offences
relating to women are concerned. I
cannot see sye 10 eye with this Bill
particuarly when we feel a sort of
alarmist tendency in us. Are we now
in such 8 position that so far as our
citizens are concerned there is a per-
versity being developed so that there
are increased cases of molestation of
women? I do not think there is. If
there is any offence that iz being
committed against women, the Indian
Penal Code is exhaustive and compre-
hensive enough, regarding the punish-
ment. A look at the Bill would show
that, if it goes outside, there is a feel-
ing amongst us that molestation of
women is on the increase. There are
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part of a man is indecent behaviour.
If I wink at a woman, is it indecent?
Supposing by crossing the way,
because 1 am big, {f I touch a woman,
is 1t indecent? It depends upon a
particular state of affairs . ., .

An Hon. Member: State of mind

8hri Easwars lyer: I am sorry,
state of mind. Therefore, an accur-
ate definition is necessary. The hon.
mover is well aware that in the Indian
Penal Code, the words ‘indecent’ and
‘assault’ are defined there—1 am
speaking just from memory. But
inaccurate definitions have crept im
here. After defining molestation, the
subsequent clause does not deal with
molestation; it goes on to say, “Noj-
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course, by the Hindu Mar-
riage Act, the Succession Act,
etc, we have knocked out so many
difficulties and disshilities of women
and ameliorated their conditions. But
this is a particular question relating
to offences with respect to the Indian
Penal Code and whether this is abso-
lutely necessary is & matter that this
House has (o consider. To me it
appears that it is absolutely unneces-
sary in the particular existing cir-
cumstances in the society. If it is
found reslly necessary later on, when
enme is reslly on the increage, it we
examine the statistics and find that
we are in a very unfortunate posi-
tion of developing tendencies towards
molestation of women, certainly we
will examine it and even if it goes
to the extent of calling for deterreng
punishment of transportation for life
or life imprisonment, I will be one
with the Member. Certainly it s
a Bill which has come out of a
warped mentality and should be
put an end to. So, I would suggest
that it is a case where it is not expedi-
ent for our House to ensct such a
measure.
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Several Hoa. Members vose—

Mr. Chairman: The time is over.

mrlM.'ljll]M:Omnﬁnuh.

Skt Raghunath Bliugh: Sir, 1 want
to reply to this gentietnan.

Sz, Odalrman: It thers is time, I
will aall the hon. Lady Messbes.
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PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
following three Bills pamed by the
Houses of Parliament during the
current seasion and sssented to by the
Presiden$ since a report wes last made

:omtheﬂu-nmm December,

(1) The Isdisn Nursing Council
(Amendment) Bill, 108Y.

(2) The Cantonments (Exten-
l;:;' of Rent Control Laws) Bill,

$) e Indlin  Thlegrph
(Atsendihant) BIi, 1997.

VEGETABLE OILS AND ANTI-
OXIDANT

Shri V. P. Nayar (Qdilen): I am
raizsing this discussion as a result of
the unsatisfactory and incomplete
answers given to me for Starred
Questions Nos. 785 and 760 of the 3rd
December, 1037 by Shri A. P. Jain,
Minister of Food and Agriculture, and
1 am doing 80 to focus the attention of
the Government and this House omn
three points, namely: (1) the failure of
the Government of India to undertake
succesaful research in producing anti-
oxidants from indigenous and cheap
materials; (2) failure of the Govern-
ment of India to take adequate steps
to ensure that ghee and edible vege-
table oils do not get rancid and there-
by become poisonous; and (3) conti-
nuance of allowing imports of
materials badly needed by Indian
mdustry when such materials can be
produced on a commercial scale from
indigenous raw material.

1 am glad that you, Sir, occupy the
Chair now because 1 have seen how in
this House several times you have
fought for the cause of ghee in this
country.

1 would only submit that the hon.
Mnister who seems to be there to
answer me, and I, may be equally
1ignorant of anti-oxidants, and most of
the Members also may not understand
it. So I do Dot want to enter into the
realms of chemustry in this discussion,
and shall try to avold as many techni-
cal words &s possible.

One of my questions was whether
any anti-oxidant had been produced
in the Pusa Institute which emsured
the keeping quality of vegetable oils
and fats, and the answer was “yes”. 1
could have understood him there, but
he went on to say:

“Besinous extractives obtained
from one variety of the
Myristica seeds showed strong
antioxidant properties, but it
eannot be recommended for edible
ckis because of its high toticity s
indicated by preliminary trialy”





